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(b) These resolutions have generally 
helped India in her bilateral and multi-
lateral negotiations in commercial and 
economic fields. More concretely, India 
has secured better conditions of access in 
some overseas markets for her export 
products such as handlooms, handicrafts, 
East India Kips, Tea, pepper, coir goods 
and cotton textiles. Increased technical 
assistance for export prom~tion activities has 
also been recei wd. 

(c) The tim' limit fixed for imple-
mentation of certain resolutions has not yet 
expired in most cases. The matter is 
expected to be reviewed during the next 
Board Session. 

Iodo-USSR Trade Agreement 

*216. SHRI R. BARUA: 
SHRI S. KUNDU: 
SHRI N. 'R. LASKAR: 
SHRI CHENGALRA YA NAIDU: 
SHR! M. S. OBEROI: 

Will the Minister of FOREIGN TRADE 
AND SUPPLY be pleased to state: 

(al whether it is a fact that the first 
round of talks on a new long term trade 
agreement between India and U.S.S.R. was 
held in June, 1969 ; 

(b) if so, the subjects discussed and 
the results achieved ; and 

(c) when the final agreement is likely 
to be finalised in this regard? 

THE MINISTER OF FOREIGN 
TRADE AND SUPPLY (SHRl B. R. 
BHAGAT): (a) No, Sir. 

(b) Does not arise. 

(c) The final agreement is likely to be 
finalised by about the end of 1970. 

Issue of Forged Permits to Foreigners 

*217. SHRI RAMACHANDRA 
VEERAPPA: 

SHRl G. C. NAIK : 
SHRI D. AMA T ~ 

SHRI J. K. CHOUDHURY: 
SHRI MUHAMMAD SHERIFF: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether a British national has be.n 
arrested in Darjoeliog recently on a charge 
of issuing forged permits to for~lgners to 
visit Sikkim ; 

(b) if so, the name of tho said British 
national; 

(c) whether the legal proceedings 
against him have boen initiated; and 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURFNDRA PAL SINGH) (a) 
Yes, Sir, 

(b) Mr. Arthur Maloney. 

(c) Mr. MJloney was convicted in 
Darjeeling on 14.5.1969 for offences under 
Section 14 of the Foreigners Act and under 
S,ction 420 of the Indian P,nal Code to 
undergo 14 days rigorous imprisonment. 

(d) Does not arise. 
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Maaar.cture of Cheap Radio Sets 

*219. SHRr HIMATSINGKA: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whether Government have lately 
decided to limit the production of big radio 
manufacturing unh. in respect of cheap 
radios; 

(b) if so, to what extent; 

(c) how far their licenced capacity 
would be rendered idle as a result thereof and 

(d) whether this decision has failed 
manufacturers; if so, their precise demands 
and Government's reaction thereto? 

THE MINISTER OF STATE IN THE 
MINlSTR Y OF DEFENCE (SHRI L. N. 
MISHRA): (aJ No. Sir. 

(b) to (d). Do not arise. 
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Licences to Import Betel Nuts and Cloves 

"'221. SHRI RAM CHAR AN : Will 
the Minister of FOREIGN TRADE AND 
SUPPLY be pleased to state: 

(a) whether it is a fact that Government 
have issued licences for the import of Betel-
nuts and cloves to the various firms in Uttar 
Pradesh, Delhi, Haryana, Punjab, Rajasthan 
and Madhya Pradesh during the last two 
years; and 

(b) if so, the names of firms together 
with quantity and rate on which betelnuts/ 
cloves are released for sale and for manu-
facturing drugs? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (SHRI CHOUDHAR Y RAM 
SEWAKJ ; (a) and (bJ. No import licences 
for Betelnuts have been issued to any party 
during the last two years. Import of Cloves 
Is, however, a\Jowed to actual users on res-
tricted basis. 

Firmwise statistics are not being main-
tained for Cloves consolid1ted licem'es are 
issued to actual users covering all their 
requirements for permissible raw materials. 
Actual users make imports for their own 
use and not for sale. 
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